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BOVIND VERMA);
the Table—

(1) A copy each of the following
Notifiactiong (Hindi and Eng-
lish versions) under sub-sec-
tion (2) of section 7 of the
Employees’ Provident Funds
a::aﬂ'anﬂly Pension Fund Act,
1952

(i) The Employees’ Provident
Funds (Amendment) Sche-

, me, 1874, published in Noti-
fication No. G.S.R. 305 in

Gazette of India dated the
23rd March, 1974,

(ii) The Employees’ Provident
Funds (Second Amendment)
Scheme. 1974, published in
Notification No. G.S.R 341
in GQazette of India dated
the 30th March, 1974,

(iii) The Employees’ Provident
Funds (Third Amendment)
Scheme, 1974, published in
Notifiaction No, G.8.R. 877
in Gazette of India datsed
the 6th April, 1974,

I beg to lay on

(2) Three statements (Hindi and
English versions) showing reasons for
delay in laying the above Notifica-
tions. (Placed in Library Sec. No
LT/1,/703/74).

SYNOPSES OF PROCEEDINGS OF
COMMITTEES ON DRAPFT
FIFTH FIVE YEAR PLAN

SHRI AMRIT NAHATA (Barmer):
I beg to lay on the Table Synopsis
of Proceadings of Committee ‘A on
Draft Fifth Five Year Plan (Polivy
Resources and Aliosation).

SHRI D, N. TIWARY (Gopalgsnj):
1 beg to lay on the Table Synopsis of
Proceedings of Commiitee B on
Dratt Fifth Mve Year Plan (Industry,
Power Transport and Scientific and
Tec¢hnological Research),

SHRI DARBARA SINGH (Hoshi-
arpur): .I beg to lay on the Table Sy-
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from R.S. 34

nopsis of Proceedings of Committee
‘C’ on Draft Fith Five Year Plan
(Agriculture and Rural Economy):

-
—————

GENERAL REVIEW OF PLAN
COMMITTEES

SECRETARY-GENERAL: I beg to lay
on the Table ‘Pssliamentary Com-
mitttees pn Draft Fifth Five Year
Plan-General Raview'.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messages

received from the Secretary-Gemeral
of Rajya Sabha:—

(iy ‘I am directed to inform the
Lok Sabha that the Rajya
Sabha at its sitting held on
Thursday, the 9th May, 1974
adopted the following motion
in regard to the Joint Com-
mittee on the Canstitution
(Thirty-second Amendment)
Bill, 1973:—

“That this House concurs in the
recommendation of the Lok Sabha
that the Rejya Sabha do appoint
five members of Rajya Sabha to
the Jeint Committee on the Con-
stitwtiony (Thirty-second .Amend-
ment) Bill, 1973, in the wvacancies
caused by the retirement of Sar-
vashri Jaisukhlal Hathii, Ajit Pra-
sad Jain, Ram Niwas Mirdha, C.D
Pande and Bindeshwari Prasad
Singh from the mesnbership of the
Rajya Sabha on the 2nd April,
1974, and resolves that Sarvashri
Razn Niwas Mirdha, Mohammad
Yunus Saleem, Mahendra. Bahedur
Singh, Kishan Lal Shasma and
Banarsi Das, members of the
Rajya Sabha, be appointed to the
said Joint Committee to fill the
vacancies.”,

(if) I am directed to inform the
lok Sebha that the Rajya
Sabha at its sitting held on
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Thursday, the 2nq May, 1974,
adopted the following motion
in regard to the Commitiee
on the Welfare of Scheduled
Castes and Scheduled Tribes
Tribes: —

“That this House concur in the
recominendation of the Lok Sabha
that the Rajya Sabha do elect three
members to the Committee on the
Weltaye of Schedulgd Castes and
Scheduled Tribes in the vacancies
caused by the retirement of Shri
N, P. Chudhari 8Shri Sundar-
mani Patel and Saroj Pursho-
ttam Khapsrde from the membexrship
of the Rajya Babha on the 2nd April,
1974, and resolves that this House
do proceed to elect, in accordance
with the system of proportional
representation by means of the
single transferablé vote, three mem-
berg from among the members of
the House to the said Committeee
to fill the vacancies.™

2. 1 arh further to inform the Lok
‘Babha that in pursuance of the above
motion, the following members of the
Rajya Sabha have been duly elected
10 the said Committee: —

1. Shri N, P. Chaudhari
2, Shri Chundramani Lal Chow-
dhary

3. Shri M C, Balan,

(iii) I am directed to inform the
1ok Sebha Sabha that the
Rajya Sabba at its sitting held

Friday, she 3rd May, 1074,
opteg the following motion
regard to the Committes on

‘Wellare

FVES

of Scheduled

i

“Taat this House concurs in the
Tecommendation of the Lok Sabha
that the Rajya Sabha 8o elect one
member to the Committee on the
“Weltare of Scheduled Castes and
Scheduled Tribes in  the vacancy
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caused by the resignation of Dr.
2. A. Ahmad, from the membership
of the Committee on the %8th April,
1974 and resolves tha the House do
proceeq to elect, in accordance with
the system of proportional represen-
tation by meang of the single trans-
ferable vote, one member from
among the members of the House to
the saiq Committee to fill the vacan-
cy."

2. I am further to inform the Lok
Sabha that in pursuance of the above
motion, Shri B. Rachaish, Member,
Rajya Sabha has been duly elected to
the said Committee.’

(iv) “In accordance with the pro-

visions of sub-rule (8) of rule 186
of the Rules of Procedure and Conduct
of Business in the Rajya Sabha, I am
directed to return herewith the Fin-
ance Bill, 1974, which was passeq by
the Lok Sabha at its sitting kel on
the 4th May, 1974, and transmitted to
the Rajya Sabha for its recommenda-
tions and to state that this House has
no recommendations to make to the
Lok Sabhg in regard to the sa:d Bill.”

COMMITTEE ON PRIVATE MEM-
BERS®’ BILLS AND RESBOLUTIONS
MmivTes

SHRI G. G SWELL (Autonomous
Districts). I beg to lay op the Table
Minutes of the Thirtv-sixth to Forty-
first sittings of the Committee on Pri-
vate Mambers' Bills and Resolutions
held during the current session

ESTIMATES COMMITTEE

STATEMEINT SHOWING FINAL REPLIES OF
COVERNMEN? IN RESPECT OF CERTAIN RE-
COMMENDATIONS

SHRI R K. SINHA (Falzabad). I
beg to lay on the table a atatement
showing the final replies of the Gov-
ernment to the recommendations in-
cluded in Chapter V of the Twenty-
Eighth Report of the Estimates Com-
mittee (Fifth Lok Sabha) regarding
action taken by Government o, the



